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Complex) doctor had referred the applicant for treatment

to the NMINS Hospital, Annexure-6 to the OA and Annexure-kl
to the counter that were filed are one-ané the same,  Annexure
6 to the OA is the certificaté dated %4.,8,92 issued by the
Medical Superintendent of NIMS who was treating the appli-
cant., It is ciearly mentioned in the certificate Annexure-6
that the applicant.was suffering from Hypertension &long with
Sulphuric Acid injury and that the applicant'had been advised
rest for 2 weeks from 13,8,92, Annexure-8 to the 0A& is
enother certificate issued by the medical'Superintendent
NIMS dated 26,8,92 thét the applicant was fit to resume
duties from 28,8,92, 50, from the certificates 1ssued'by

the Superintendent of NIMS it is quite evident shat the
appdicant became fit only tO resume official duties from

28.8.92 and prior to 28.8,92 from 13,.8,92 that the cppliceant

was taking treatment and also was &dvised rest, As the

respondéents had granted hospital leave to the applicant
we.e.f, 1,8,92 upto 12.8.93, frere is no reason why the
applicant should be denied hospital leave from 13,8.92 as -
he continued to be under treatment from 13,8,92 upto 27.8,.92
and as already pointed out was advised rest, 8o, in view of
the fzcts and circumstances of the case it will be just

and equitablé to give a direction to the respondents to
treat the period from 13,8,92 to 26,8,92 as hospital leave
in continuation of the hospital leave that had been granted

to the applicant w,e,f, 1.8,92 upto 12.8,92,

3. Bven though it-had been specifically pleaded in

the 0.A. that the applicent had been granted hospital leave
w,e,f. 1.8.92 upto 12.8,92, there is no denial of the same
in the counter of the respondents., So, from non-denial of

' 1
the said fect it has got to be inferred that the respondents?
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treated in the NIMS hospital, Fitness cettificate was
granted to the applicant that the applicant was fit to
join his duties w,e.f, 28,8.92. The'respondentS'had granted
hospital leave to the applicant from 1.8,92 to 12.8.92 only.
The respondents had refused to grant hospital leayt to the
epplicant from 13,8,92 to 26,8,92, It may poingldut the

)
respondents had granted hospitel leave from 1.8,92 to 12.8,92
and commuted lesve from 13.8,92 to 26.8.92., It is the |
grievance of the épwlicant that instead of the comnuted
leave that had been granteg,tnat the applicant is entitled

for hospital leave from 13.8,92 to 26.,8.92,

3. Counter is filed by the responéents opposing this
0.A. We have heard today Mr,S5.kamakrishne Rao, Advocate
for the zpplicant and thé Standing Counsel for the

respondents,

4, The fact that the applicant had received the-said
injury bélow the chest due to the splesh of Sulphuric Acid
on 31.7.92 when the applicant was in the course of the

employment and was discharging his official duties cannot

at 211 he doubted in view of the fact that the @pplicant

had been granted hospitel leave by the respondents from
1,8,92 to 12.8.92, It is the case of the applicant as he
was uncer treatment in NIMS from 13,8,92 to 26,8,92 and as
had beén advised rest from 13.8,92 to 27.8.92 by the doctor
that was treating him in the N]PB,.that the applicant‘could
ﬁot attend to his ;egular duties in the office of the |
respondents and due to the treatment thet the applicant

w&S undergoing and due to the nody rest that was prescribed
by the doctor, that the applicant is entitled for hospital
lesve from 13,.8,92 to 26,8.92, From the Annexure A~4 to the

OA dt. 3.8.92 it is quite evident that N.F.,C. (Nuclear Fuel
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hed éranted hoépital leave to the epplicant for the period
from 1,8,%92 to i3.,8.92, o, when hospitel leeve had been
granted for the perioé from 1,8,92 to 13.8,92 es salready
pointed out there is no resson why hospital leave can not be

grented for tne period from 13,8,92 to 27.8,92,

&, In the result the commuted leave that had been
gtnted to the applicant w,e.f, 13,8.92 to 26.8.92 iSl :
hereby set éside and the respondents are hereby directed

to grent hospital leave to tne applicent in a@ccordance with
rules and regulations for the period from 13,8,92 to %?.8.92
with &ll consecquentiel] beneiits, if such Denefits had not

clready Peen Grented,

7. O és. is Cisvosed of accordingly. The parties shall

pesr their own Cocts,

................. i v %
Court Officer '

“entral Admirist; rative Tribung

Hydgrauad Bench
Hyderabad, :

Copy to:e=

Chief Executive, Departmsnt of Atomic Energy, Nuclear Fuel
Complex, Hyderabad=-7o02.

Administrative DOfficer, Nuclear Fuel Complex, Administration
11, Hyderabad.

Senior Menager, Zirconium Oxide Plant & Chemical Process
Development Plant, Nuclsar Fuel Complex, Hyderabad.

One copy to Sri. S.Remekrishna Rao, advocate, CAT, Hyd.
Cne copy to Sri. N,V.,Ramana, Addl. CGSC, CAT, Hyd.
One copy to Library, CAT, Hyd.
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